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appaoent on the fac© of the record in the above order#

Nb new important matter or evidence has also been brought

to our notice • This application for review is devoid of

merit and is, accordingly, rejected with ho cader as to

costs.

IN THE TRIBUNAL fl^p
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a.A.No.140/89 in Oat® of decision ft.'3- ?6
OA No .1101/87

QDRAMS

Mahesh Kumar •••» Applicant

Versus

Union,of India & Ors. .i.. Respondents

Hon'ble Shri P.K. Kartha, VIce-Chairman.

Hon'ble Shri D.K. Chakravorty, Administrative Member.

(order of the Bench delivered by
Hon'bl« Shri D.K. Chakravorty, Administrative Member)
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This application has been filed by the

respondents in OA No. 1101/37 for review of our order dated

23-5-1998.

2. We have car«fully considersd the Review

Application but do not find any omission, mistake or error

( D.K. CHAKRAVOHITY ) ( P.K. KARTHA )
ME?®ER (A) . VICE GiAIRmN


